FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
GV ANNAI HOSPITAL LLP (UNDER CIRP) OPERATED IN HOSPITAL INDUSTRY AT VILAPAKKAM,
ARCOT, RANIPET DISTIRICT
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

S.No. RELEVANT PARTICULARS
1. | Name of the corporate debtor along | G V Annai Hospital LLP
with PAN & CIN/ LLP No. LLP No.: AAC6970
PAN: AANFG4810F
2. | Address of the registered office No.65, Dharmaraja Koil Street, Arcot, Vellore —
632503.
3. | URL of website Not Available
4. | Details of place where majority of Vellore, Tamil Nadu
fixed assets are located
5. | Installed capacity of main products/ | Hospital in G+3 Floors having capacity of 90 Beds,
services with CT scan, STP, X-Ray and Lab facility.
6. | Quantity and value of main Quantity and value of main products/services sold
products/ services sold in last during the last financial year is NIL.
financial year
7. | Number of employees/ workmen NIL on Insolvency Commencement Date
8. | Further details including last | The details can be obtained by requesting on email:
available financial statements (with | gvannai.cirp@gmail.com
schedules) of two vyears, lists of
creditors are available at URL:
9. | Eligibility for resolution applicants | The details can be obtained by requesting on email:
under section 25(2)(h) of the Code | gvannai.cirp@gmail.com
is available at URL:
10.| Last date for receipt of expression of | July 13, 2025
interest
11.| Date of issue of provisional list of | July 23, 2025
prospective resolution applicants
12.| Last date for submission of | July 28, 2025
objections to provisional list
13.| Date of issue of final list of | August 07,2025
prospective resolution applicants
14.| Date of issue of information | August 12, 2025
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants
15.| Last date for submission of | September 11, 2025
resolution plans
16.| Process email id to submit | gvannai.cirp@gmail.com
Expression of Interest
17.| Details of the corporate debtor’s | The Corporate Debtor is registered as an MSME
registration status as MSME enterprise under the category ‘SMALL’. The Udyam
registration is obtained on 12.05.2025

For G V Annai Hospital LLP
P Balz&,bramanian
Resolution Professional of GV Annai Hospital LLP

IBBI Registration No. IBBI/IPA-001/IP-P-02867/2024-2025/14404
AFA valid up to December 31, 2025

85/3, Sukkaliyur, Karuppampalayam Village,
Karur, Tamil Nadu - 639003

Date: 28.06.2025
Place: Karur
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Sennerkuppam Branch (DP Code -9214)
SF No.17/3B 1 B, Avadi Raod,

Sennerkuppam, Chennai — 600 056

Mob : 94456 09214 Email: ch9214@ k.com

BRI X 1o = ISECTION 13(4)] (For Immovable property)

Whereas The undersigned being the Authorised Officer of the Canara Bank under
Securitisation And Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (Act 54 of 2002) (hereinafter referred to as “the Act”) and in exercise
of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest
(Enforcement) Rules 2002, issued a Demand Notice dated 23.04.2025 calling
upon the Borrower Shri.Saravanan S/o.Durairaj and Guarantor Shri.Durairaj
S/o.Natarajan, Both at : No.1/4, Perumal Kovil Street, Kolappancheri, Poonamallee,
Chennai — 600072 to repay the amount mentioned in the notice, being ¥ 9,05,439.86
(Rupees Nine Lakhs Five Thousand Four Hundred and Thirty Nine and Paisa Eighty
Six Only) together with future interest and incidental expenses and costs within 60
days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower
and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him / her under section
13 (4) of the said Act, read with Rule 8 & 9 of the said Rule on this 25th Day of June of
the year 2025.

The borrower in particular and the public in general are hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
Canara Bank, Senneerkuppam Branch for an amount of 39,05,439.86 (Rupees
Nine Lakhs Five Thousand Four Hundred and Thirty Nine and Paisa Eighty Six only)
and interest thereon.

The borrower's attention is invited to the provisions of Section 13 (8) of the Act, in
respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Details of Security Assets: (Owned by Shri. Durairaj (a) Durai Mudaliar)

All that piece and parcel of Land measuring 4795 Sq.ft with building bearing Door
No. 1/5, Bajanai Kovil Street, also known as Perumal Kovil Street, Property
bearing Old Gramanatham S. No. 125/9, as per Patta No. 80, New Gramanatham S.
No. 210/7 of Kolappanchery Village, Poonamallee Taluk, Tiruvallur District,
Bounded on the North by : Street, South by : Property belonging to Mr. Hariappa
Mudaliar, East by: Property belonging to Mr.Chandrababu Mudaliar, West by: Property
belonging to Mr.Bujanga Bushana Mudaliar. Measuring East to West : On the Northern
Side 35 feet, East to West : On the Southern Side 35 feet, North to South : On the
Eastern Side 137 feet, North to South : On the Western Side 137 feet. Total Extent :
4795 Sq.ft. together with a building with electricity service connection, situated
within the limits of Kolappanchery Panchayat and within the Sub Registration District
of Poonamallee.
Place: Thiruvallur
Date : 25.06.2025

01 40 Canara Bk <A

Authorised Officer
Canara Bank

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount
mentioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

sr Borrower/ 13(2) Notice Date/| Date/ Time
N ' Loan No. Co-Borrower/ Outstanding Due| & Type of
o Guarantor/ Mortgagor (in Rs.) as on |Possession

! 1) Mrs. Tamilselvi Raniith, | 17-04-2025 | 2>06-2025
3062940000638 | ) M'S: TomiseliRanjith, | g, 50 37909 | 12:35 PM
2) Mr. Ranjith § Symbolic

as on 14-04-2025 | pyssession

Description of the Property: All that piece and parcel of immovable property
bearing in Madurai District, Madurai South Registration District, Joint IV Madurai
South SRO, Madurai South Taluk at present Thiruparankundram Taluk, Madakkulam
Village, hamlet Palanganatham, Madurai Corporation, Ward No.67, Irulappaswamy
Kovil Street, Natham R.S. No.170/18D1A the land measuring 1328 Sq.ft. in which
Western part land is abounded on: North by: Land of Ayyan Perumal, East by: A.
Schedule Property, South by: East-West own pathway and House if S. Dhanalakshmi
@ Shanthi, West by: Karuppaiah Land. Within which the land measuring (Excluding
Road) East West on North side 36-1/2 feet, South side 36-1/2 feet, and North South
on East side 14 ft, West side 14 ft and measuring 541 Sq.ft. and own pathway
measuring 123 Sq.ft (undivided) on Southern side and thus totally measuring 664
Sq.ft. Land with constricted house bearing Door No.7 and with all its amenities.

2 1) Mr. Sasi Kumar Arumugam, 25-06-2025
Slo. Arumugam, 2) Mr. 16-04-2025 10:25 AM
32870430000055 | Arumugam Pitchai, S/o. Rs.536431.66 Sy.mbolic
Pitchai, 3) Mrs. Rani 14-04-2025 .
Arumugam, W/o. Arumugam ason Possession

Description of the Property: All that piece and parcel of immovable property
bearing Madurai District, Madurai North Registration District, formerly
Thamaraipatti SRO, then Othakadai SRO, Now Kadhakinaru SRO, Madurai
North Taluk, No.42 Kadhakinaru Village, Old Patta No.12 & 82 within R.S.
No.44/4 measuring 8 cents as per UDR in Patta No.222, UDR S.No.44/4 meas-
uring 0.03.0 Ares in which middle measuring 2 Cents ie. 872 Sq.ft land is
Bounded in: Bounded on: North by: 10 ft wide East-West Common Pathway
and natham land of Kadhakinaru Village, East by: D-Schedule Property of
Karuppaiah, South by: Land in Survey No.44/5, West by: B-Schedule Property
of P. Samayan. Within which the land measuring 2 Cents ie. 872 Sq.ft. land.

] RO N v
3 Ramasubramanian, Rs.44,43,311.39 Sy.mbolic
31719430000319 2) Mrs. G Karpagam as on 14-04-2025 Pc ion

IFGL REFRACTORIES LIMITED
CIN : L519090R2007PLC027954

Registered Office:

Sector 'B', Kalunga Industrial Estate

P.O. Kalunga 770031, Dist. Sundergarh, Odisha
Tel : +91 661 2660195

E-mail: ifgl.works@ifgl.in

Head & Corporate Office:

McLeod House, 3, Netaji Subhas Road
Kolkata 700001, Tel : +91 33 40106100
E-mail: ifgl.ho@ifgl.in
investorcomplaints@ifgl.in

Website: www.ifglgroup.com
NOTICE TO THE MEMBERS OF THE COMPANY
ABOUT RECORD DATE FOR BONUS SHARES
Notice is hereby given that the Company has fixed Friday, 18th July, 2025 as the Record Date to
determine Members of the Company eligible for Bonus Equity Shares of the Company in the ratio
1:1i.e 1 (one) New fully paid up Equity Share of 310 each for every 1 (one) existing fully paid up
Equity Share ofZ10 each held ("Bonus Shares").

The Bonus Shares shall be allotted to the members of the Company whose names shall appear
in the Register of Members/Register of Beneficial Owners maintained by the Depositories, as on
the Record Date.

The Bonus Shares once allotted, shall rank pari passu in all respects with the fully paid-up equity
shares of the Company as existing on the Record Date and shall always be subject to the terms
and conditions contained in the Memorandum and Articles of Association of the Company.

Pursuant to the Securities and Exchange Board of India (Issue of Capital and Disclosure

Requirements) Regulations, 2018, Bonus Shares shall be allotted in dematerialized form only.

With respect to members holding Equity Shares in physical form and who have not provided their

demat account details to the Company, Bonus Shares shall be credited in the dematerialized form
toanew demat suspense account of the Company.

For IFGL Refractories Limited

Mansi Damani

Company Secretary & Compliance Officer

@ m‘i {CE3RN
OUR TECHNOLOGY. YOUR SUCCESS.

Kolkata
27th June, 2025

MON()CON

TATA CAPITAL LIMITED
' ' Tower A, 11th Floor, Peninsula Business Park, Ganpatrao
Kadam Marg, Lower Parel, Mumbai, Maharashtra-400013,
TATA Branch Address: (.‘:entennial Square, 1st Floor, No.6A, Dr
Ambedkar Salai, Kodambakkam, Chennai- 600024.
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
Under Rule 8(6 Rule 9(1) of the Security Interest (Enforcement) Rules 2002
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8(6) r/w Rule 9(1) of the Security Interest (Enforcement)
Rules, 2002.

LOAN ACCOUNT NO. TCFLA0404000011968415: Mr. MUNUSWAMY A
This is to inform that Tata Capital Ltd. (TCL) is a non-banking finance company and
incorporated under the provisions of the Companies Act, 1956 and having its registered
office at Peninsula Business Park, Tower A, 11th Floor, Ganpatrao Kadam Marg, Lower
Parel, Mumbai- 400013 and a branch office amongst other places at Tamil Nadu
(“Branch”). That vide Orders dated 24.11.2023, the National Company Law Tribunal
(NCLT) Mumbai has duly sanctioned the Scheme of Arrangement between Tata Capital
Financial Services Limited (“TCFSL”) and Tata Cleantech Capital Limited (“TCCL")
as transferors and Tata Capital Limited (“TCL") as transferee under the provisions
of Sections 230 to 232 read with Section 66 and other applicable provisions of the
Companies Act, 2013 (“said Scheme”). In terms thereof, TCFSL and TCCL (Transferor
Companies) along with its undertaking have merged with TCL, as a going concern,
together with all the properties, assets, rights, benefits, interest, duties, obligations,
liabilities, contracts, agreements, securities etc. w.e.f. 01.01.2024. In pursuance of
the said Order and the Scheme, all the facility documents executed by TCFSL and all
outstanding in respect thereof stood transferred to Applicant Company and thus the
TCL is entitled to claim the same from the [Borrowers/Co-Borrowers] in terms thereof.
Notice is hereby given to the public in general and in particular to the below Borrower/
Co- Borrower that the below described immovable property mortgaged to Tata
Capital Limited (Secured Creditor/TCL), the Possession of which has been taken by
the Authorised Officer of Tata Capital Limited (Secured Creditor), pursuant to notice
under Section 13(2) of the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (SARFAESI Act) (No. 54 of 2002). The
following immovable properties will be sold on 23rd Day of July, 2025 on “As is
where is basis” & “As is what is and whatever there is & without recourse basis”.
Whereas the sale of secured asset is to be made to recover the secured debt
and whereas there was a due of a sum of Rs. 26,93,402/- (Rupees Twenty Six
Lakh(s) Ninety Three Thousand Four Hundred Two Only) vide Loan Account No.
TCFLA0404000011968415 as on 21-June-2025 from Borrower & Co-Borrowers/
Guarantors i.e. (1) Mr. Munuswamy A, S/o0. Anandan, No. 74, Main Road Post
Office, Kavanoor Village, Narasingapuram, Ranipet, Tamil Nadu- 631004; (2) Mrs.
Mahalakshmi Munuswamy, W/o. Mr. Munuswamy A, No. 74, Main Road Post
Office, Kavanoor Village, Narasingapuram, Ranipet, Tamil Nadu- 631004; (3) M/S.
M V Traders represented by its Proprietor Mr. Munuswamy A, No 74 Main Road,
Kavanoor Village, Arakkonam, Tamil Nadu- 631004; (4) Mr. Munuswamy A, S/o.
Anandan, M V Traders, No 74 Main Road, Kavanoor Village, Arakkonam, Tamil Nadu-
631004.
Notice is hereby given that, in the absence of any postponement/ discontinuance of the
sale, the said property shall be sold by E- Auction at 2.00 PM. on the said on 23rd Day
of July, 2025 by TCL, having its branch office at Centennial Square, 1st Floor, No.6A,
Dr Ambedkar Salai, Kodambakkam, Chennai- 600024.
The sealed E- Auction for the purchase of the property along with EMD Demand Draft
shall be received by the Authorized Officer of the TATA CAPITAL LIMITED till 5.00 PM.
on the said 22nd Day of July, 2025.

Description of the Property: All that piece and parcel of immovable property
bearing in Theni District, Periyakulam Registration District, Andipatti Sub-
Registration District, Andipatti | Bit Village, Andipatti Town Panchayat, Old Sward
No.06, then Ward No.13, and now Ward No.12 Adhi Dravidar Paathi, Kaliamman
Koil South Street the land measuring 03 Acres 73 Cents in Ayan S.N0.480 of
which on the South side 01 Acre 86 % Cents Sub-Divided in to S.N0.480/3 of
which on the South side 01 Acre 35 Cents of which on the West side 63 Cents of
which on the middle 21 Cents of which on the East side of which on the Southern
extreme the house site measuring 1375.625 Sq.ft. then in S.N0.480/3A and now
in part of S.N0.480/3A6A1A1A, along with house building bearing Door No.480/3
under Tax Assessment No.9143, which is within the following Boundaries:
North: Site sold by Selvaraj, East: East-West 12 feet wide South-North Common
Pathway, South: Land belongs to S. Thirumalai, West: Vacant site belongs to
Selvaraj. Within these including East side 03 Feet wide site left for South-North
Common pathway, measuring East-West on both sides 31 Feet, South-North on
East side 45 Feet, West side 43 3/4 Feet totally measuring 1375.625 Sq.ft. (or)
127.80 Sq.m. of house site along with all amenities thereof.

4 1) Mr. Arumugam M, S/o.
Muniyappan, 2) Mr. 15042025 | 28062025
Muniyappan Palaniyappan, 02:25 PM
31699440000704 Slo. Palaniyappan, Rs.25,86,472.00 Symbolic
3) Mrs. Kirubha Arumugam, | as on 07-04-2025 " .
W/o. Arumugam

Description of the Property: All that piece and parcel of immovable property
bearing Palani Registration District, Vadamaduari Sub Registration Office,
Vadamadurai Village, R.V.S. Nagar, Plot No.2 comprised in S.No.1184/1,
S.N0.1184/2, S.N0.1185 New S.No.1184/1B, measuring East West 37 feet on
both sides North South 60 feet on both sides in all measuring 2220 Sq.ft.
Bounded on: North: Land belongs to Sakunthala, West: Plot No.1 belongs to
Jansirani, East: Part of Plot No.3 belongs to Kangaraj, Poongodi, South: 20 feet
wides East West common Pathway.

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Madurai & Theni Sd/- Authorised Officer,
Date: 28.06.2025 For Jana Small Finance Bank Limited

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 1112 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: No.10, Krishna Puram Colony
Main Road, Mahatma Gandhi Nagar, Madurai-625014.

PUBLIC NOTICE

I, RAVICHANDAR DAVID PALANISAMY, S/o. Palanisamy, Room No. 849, Building
No. 16, HB Colony, Yatish Co-op Housing Society, Sardar Nagar, No. 1, Sion Koliwada,
Near GTB Railway Station, Mumbai - 400022 do hereby solemnly affirm and state as
follows: My mother Poovai Palanisamy, W/o. Palanisamy, residing at Om Shakthi Welfare
Society, Road No.29, Opposite Nirmal Industrial Estate, Jai Santhoshi Mata Nagar,
Mumbai, Sion Mumbai - 400022, is the owner of the property as per sale deed dated
29.06.1964 in Document No. 4329/1964 before Salem Sub-registrar West Joint- 1. On
01.03.2023 when | was carrying the original document sale deed dated 29.06.1964 in
Document No. 4329/1964 within the jurisdiction of Annadanapatti Police Station, | lost the
original sale deed of my mother in Document No. 4329/1964. From them on | have been
searching for the above mentioned document in Salem and at Mumbai. Any person
who finds the document is hereby kindly requested to handover the above mentioned
document to my Advocate B. Divan Mohideen, B.Com, B.L., having office at Mehar
Manzil, D.No. 159, Plot No. 101-102, Sankar Nagar, Salem - 636007. (Cell: 94432 39555)

ASSAM POWER GENERATION CORPORATION LIMITED

NOTICE INVITING TENDER

E-Tenders are invited from the intending contractors/firms/suppliers for
execution of "Supply, Installation, Testing and Commissioning of New
Energy Meters and other associated accessories required for the purpose of
Energy Accounting at Karbi Langpi Hydro Electric Project (KLHEP), APGCL."
required in Assam Power Generation Corporation Limited under the
Department of Power, Govt. of Assam. An amount of INR 15,500.00 is to be
submitted as EMD/Bid Security. The Tender documents can be downloaded
from www.assamtenders.gov.in from 28/06/2025 (10:00 hours).

RAVICHANDAR DAVID PALANISAMY, Salem Dt, Tamil Nadu. Cell : 93244 01811

NMDC Steel Limited

Post-Nagarnar(Bastar)Chhattisgarh-494001

CIN:U27310CT2015G0O1001618.

E-mail: nslcontracts@nmdc.co.in; gajendrasethiya@nmdc.co.in; csn@nmdc.co.in

OPEN TENDER ENQUIRY
NMDC Steel Limited, Nagarnar, invites sealed tenders in two bid system for
the following:
Name of Work: Construction of Civil Miscellaneous works as concreting,
fencing and Hiring of Machineries etc. for development of Coil Yards,
Railway Pathways and other works at NSL
Tender No & Date: NSLfCONTRACTS/CON/701/Civil Miscellaneous 2025/
670 Dated: 28.06.2025, last date & Time for submission of offers as
25.07.2025 by 02.30 PM
Tender documents can be downloaded from websites www.nmdc.co.in or
www.eprocure,gov.in in tender section. HOD(Contracts)

NMDC Limited

(A Government of India Enterprise)

‘Khanij Bhavan’, 10-3-311/A, Castle Hills, Masab Tank, Hyderabad-500028
Corporate Identity Number (CIN) - L13100TG1958G01001674

WORKS DIVISION - CONTRACTS DEPARTMENT

E-Tender Notice (Open Tender Enquiry for Domestic Bidding)
Tender Enquiry No: HO(Works)/CONTRACTS/HMM/DEP-5/BCH/2025/1095 Dated 28.06.2025
NMDC Limited, A “NAVARATNA" Public Sector Company under Ministry of
Steel, Govt. of India, invites online bids through MSTC Portal from
experienced domestic bidders for the work of Hiring of Mining Machineries for
Excavation of 100.00 LT (+/- 20%) of Waste in Two Years @ 50.00 LT (+/- 20%)
of Waste per year at Deposit-5 mines of Bailadila Iron Ore Mine (BIOM), Bacheli
Complex and extendable by another year on mutual consent basis at Bacheli
The detailed NIT and Bid documents can be viewed and / or downloaded from
28.06.2025 to 19.07.2025 from following website links;
1. NMDC website - https://nmdcportals.nmdc.co.in/nmdctender
2. Central Public Procurement portal — https://www.eprocure.gov.in/

epublish/app and search tender through tender enquiry number
3. MSTC Portal - portal https://www.mstcecommerce.com/eprocn/
For accessing the bid document from MSTC portal, bidders to visit MSTC
website (use Microsoft Edge browser for compatibility) and search Tender
Event No. NMDC/Head Office/Contract/11/25-26/ET/132.
The bidders are requested to submit their bids online through MSTC Portal. The
details of submission of bid through online are given in NIT. The Bidders on
regular basis are required to visit the NMDC’s website/CPP Portal/ MSTC
Portal for corrigendum, if any, at a future date.
For further clarification, the following can be contacted :
Chief General Manager (Contracts), NMDC Limited, Hyderabad, Fax No.
040-23534746, Telephone No. 040-23532800, email: contracts@nmdc.co.in

Executive Director (Works)

® Thelastdate of submission of tender documentis on 21-07-2025 (12:00 Hrs)
© Thebids will be opened online on e-procurement portal on 22-07-2025 (12:00 Hrs)
The TIA reserves the right to accept or reject any bid/tender, and to cancel/

annul the bidding process and reject all bids at any time prior to contract
award.

Name of the TIA: Chief General Manager (Gen), APGCL

Address of the TIA: 3“ Floor Bijulee Bhawan, Paltanbazar, Guwahati-1
Sd/- Chief General Manager (Gen)

APGCL, Bijulee Bhawan, Guwahati -1 |

FC/24-25/17

INVITATION FOR EXPRESSION OF INTEREST FOR
GV ANNAI HOSPITAL LLP (UNDER CIRP)
OPERATED IN HOSPITAL INDUSTRY AT VILAPAKKAM,
ARCOT, RANIPET DISTIRICT

(Under sub-regulation (1) of regulation 36A of the Insolvency
and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. |Name of the corporate debtor along with| GV AnnaiHospital LLP LLP No.: AAC6970
PAN & CIN/LLP No. PAN:AANFG4810F

2. | Address of the registered office No.65, Dharmaraja Koil Street, Arcot, Vellore -
632503.

. | URLof website NotAvailable

3
4. |Details of place where majority of fixed|Arcot, Vellore, Tamil Nadu

assets are located

5. |Installed capacity of main products/
services

Hospital in G+3 Floors having capacity of 90
Beds, with CT scan, STP, X-Ray and Lab
facility.

6. [Quantity and value of main products/
services sold inlast financial year

Quantity and value of main products/services
sold during the last financial yearis NIL.

7. |Number of employees/ workmen NIL on Insolvency Commencement Date

submit their tender personally. No officer or other person, having any duty to perform
in connection with this sale shall, however, directly or indirectly bid for, acquire or
attempt to acquire any interest in the property sold. The sale shall be subject to the
rules/conditions prescribed under the SARFAESI Act, 2002. The E-auction will take
place through portal https://augeo.samil.in on 23rd Day of July, 2025 between 2.00
PM to 3.00 PM with unlimited extension of 10 minutes each. All the Bids submitted for
the purchase of the property shall be accompanied by Earnest Money as mentioned
above by way of a Demand Draft favoring the “TATA CAPITAL LIMITED” payable at
Chennai. Inspection of the property may be done on 11th Day of July, 2025 between
11.00 AM to 5.00 PM.

Note: The intending bidders may contact to Tata Capital Limited at Mobile No.
+91-8691005238 / Authorized Officer Mr. Rakesh Dawny Kokkattu; Email id:
rakesh.kokkattu@tatacapital.com and Mobile No. +91-6282658079.

For detailed terms and conditions of the Sale, please refer to the link provided in secured
creditor’s website, i.e. http://www.tatacapital.com/content/dam/tata-capital/pdt/e-
auction/tcfsl/2nd-E-Auction-Sale-Notice-Newspaper-Publication-MUNUSWAMY-A-
TCFLA0404000011968415.pdf
Place- Chennai (Tamil Nadu)

Sd/-, Authorized Officer,

\Date- 28-06-2025 Tata Capital Limited )

JANA SMALL‘FINANCE BANK

A Scheduled Commercial Bank)

date of this publication of this notice, then the Authorized officer will proceed for sale via
realization of Bank's dues.

1. Sale through Private Treaty will be on "AS IS WHERE IS BASIS" and "AS IS WHAT

7. Sale shall be in accordance with the provisions of SARFAESI Act / Rules.

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner
Ring Road, Next to EGL Business Park, Challaghatta, Bangalore-560071.

NOTICE OF SALE THROUGH PRIVATE TREATY

SALE OF IMMOVABLE ASSETS CHARGED TO THE BANK UNDER THE SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002. (SARFAESI ACT)
The undersigned as Authorized Officer of Jana Small Finance Bank Limited has taken over Possession of the schedule property under the SARFAESI Act.
The Authorized Officer of Jana Small Finance Bank Limited, had already conducted multiple public auctions for selling the property, but they turned out to be
unsuccessful as no bids were received. Hence please be informed that if the total outstanding dues in the aforesaid loan account are not paid within Fifteen (15) Days from the

Public at large is informed that the secured property as mentioned in the Schedule are available for sale through Private Treaty, as per the terms agreeable to the Bank for

Standard terms & conditions for sale of property through Private Treaty are as under:

2. The purchaser will be required to deposit 100% of the sale consideration on the expiry of publication of this notice.

3. In case of non-acceptance of offer of purchase by the Bank, the amount if any paid along with the application will be refunded without any interest with in the stipulated time.
4. The purchaser should conduct due diligence on all aspects related to the property (under sale through private treaty) to his satisfaction. The purchaser shall not be entitled to
make any claim against the Authorized Officer / Secured Creditor in this regard at a later date.

5. The Bank reserves the right to reject any offer of purchase without assigning any reason.

6. The purchaser has to bear all stamp duty, registration fee, and other expenses, taxes,

private treaty of the property as stated below.

IS BASIS".

duties, society dues in respect of purchase of the property.

Sr.
No.

Loan Account

Number Name of Borrower/ Co-Borrowers

Amount as per 13(2) Demand Notice under SARFAESI Act.

Reserve price for
private treaty

1 1) Mr. Lashmi Narayanan T, S/o. Thamilarasu,
3423943000081 | ™5 \rs Sumathi T, Wio. Thamilarasu

12-07-2024, Rs.7,16,949.63 (Rupees Seven Lakhs Sixteen Thousand Nine
Hundred and Forty Nine and Sixty Three Paisa Only) as of 08-07-2024

Rs.4,00,000/- (Rupees
Four Lakhs Only)

Details of Secured Assets: All that piece and parcel of the Flat, bearing Flat No.3 in Ground Floor, Measuring an extent of 24.40 Sq.mtr. or 262.5 Sq.ft., of the Building
in Block No.2 at LIG Flats, Thirumullaivoyal Scheme Erected on the Land and Proportionate Land Area Measuring 392 Sq.ft., Comprised in S.No.618 Part & 620 Part,
situated at No.16, Thirumullaivoyil Village, Ambattur Taluk, Thiruvallur District, situated at within the Sub-Registration District of Ambattur in the Registration District of
North Chennai and Bounded on: North by: Plat No.2/10, South by: Flat No.2/2, East by: Flat No.2/4, West by: Block No.3.

The aforesaid Borrower's/ Co-borrower's attention is invited to provisions of section 13(8) of SARFAESI Act for redemption of secured assets mentioned herein above by
tendering the aforementioned outstanding dues together with all costs, charges and expenses incurred by the bank before the sale of secured assets.
Correspondence Address: Mr. S. Durai Murugan (Mob. No.9841638849), Email: durai.murugan@janabank.com & Mr. Ranjan Naik (Mob. No.6362951653),

Email: ranjan.naik@janabank.com. Jana Small Finance Bank Ltd., Branch Office: No.28/36, First Floor, Southwest Boag Road, T Nagar, Chennai-600017.
Date: 28.06.2025, Place: Chennai

Sd/- Authorized Officer, Jana Small Finance Bank Limited

Type of 8. [Further details including last available| The details can be obtained by requesting on
. Possession | Reserve Earnest financial stgtements (wnh schedgles) of|email: gvannai.cirp@gmail.com
Description of Secured Asset 5 ; Money two years, lists of creditors are available at
Constructive | Price (Rs) (Rs) URL:

Al that piece and parcel of the property /:r?“,’::;l RS RS 9. |Eligibility for resolution applicants under|The details can be obtained by requesting on
bearing Door No. 87, Ramapuram Village, 35,38,000/- | 3,53,800/- ZeRcE:on 25(2)(h) of the Code is available at|email: gvannai.cirp@gmail.com
Tiruthani Taluk, Thiruvallur District, (Rupees (Rupees 10.[Last date for receipt of expression of|July 13,2025
comprised in Sy No. 237/1A2, New Sy No. Thirty Five | Three interest
237/12B and Sy No. 273/12B1, measuring Lakh(s) | Laknh(s) 11.|Date of issue of provisional list of|July23,2025
13 cents or 5668 sq ft, together with Thirty Eight | Fifty Three prospective resolution applicants
building thereon and amenities and the Thousand | Thousand 12 Last date for submission of objections to|July 28, 2025
land bounded on the North by: Arakkonam Only) Eight provisional list
to Kanakamma Chathiram Road; South Hundred 13| Date of issue of final list of prospective|August07, 2025
by: Land belongs to Mr. Ganesan (S No. Only) resolution applicants
273/13); East by: Land belongs to Mr. 14.| Date of issue of information memorandum, | August 12, 2025
Jagadeesan (S No. 273/12B2); West by: evaluation matrix and request for
Land belongs to Mr. Lakshmanapillai (S resolution plans to prospective resolution
No. 273/11). applicants
Measuring East to West on the Northern 15.[Last date for submission of resolution|September 11,2025
Side- 99 Feet; East to West on the plans
Southern Side- 99 Feet; North to South 16.| Process email id to submit Expression of|gvannai.cirp@gmail.com
on the Eastern Side- 57" Feet and North Interest
to South on the Western Side- 57": Feet, 17.|Details of the corporate debtor’s|The Corporate Debtor is registered as an
situated within the Sub Registration registration status as MSME MSME enterprise under the category ‘SMALL'.
District of Thiruthani and Registration The Udyam registration is obtained on
District of Thiruvallur. 12.05.2025
The description of the property that will be put up for sale is in the Schedule. Movable For G V Annai Hospital LLP
articles/House hold inventory if any lying inside and within secured asset as described P Balasubramanian
above shall not be available for sale along with secured asset until and unless Resolution Professional of GV Annai Hospital LLP
specifically described in auction sale notice. The sale will also be stopped if, amount IBBI Registration No. IBBI/IPA-001/IP-P-02867/2024-2025/14404
due as aforesaid, interest and costs (including the cost of the sale) are tendered to the AFA valid up to December 31, 2025
‘Authorized Officer’ or proof is given to his satisfaction that the amount of such secured Date:28-06-2025 85/3, Sukkaliyur, Karuppampalayam Village,
debt, interest and costs has been paid. At the sale, the public generally is invited to Place: Karur Karur, Tamil Nadu - 639003

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SHRUTHI MILK PRODUCTS PRIVATE LIMITED

OPERATING IN DAIRY PROCESSING INDUSTRY AT CHITTOOR AND CHENNAI
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the corporate debtor Shruthi Milk Products Private Limited
PAN AALCS7598H
CIN U15200TN2008PTC066681

18, Vellalar Street, Ambattur, Chennai,
Tamil Nadu - 600 058

2. | Address of the registered office

. | URL of website https://shruthimilk.com,

3
4. | Details of place where majority of
fixed assets are located

D.No: 4-2198/1, Bangalore By-Pass Road,
Opposite to District Police Training Center,
Chittoor, Andhra Pradesh - 517 128.

Main Plant

Chittoor - 70,000 Litres Per Day
Chilling centres

Kalakada - 10,000 Litres Per Day
Madanapalli - 10,000 Litres Per Day
Baireddipalli - 10,000 Litres Per Day

5. | Installed capacity of main products/
services

6. | Quantity and value of main products/ || Product Quantity Value
services sold in last financial year Milk 26.02 Lakh Litres | 13.72 Crores
Curd 8.35 Lakh Kgs 4.13 Crores

7. | Number of employees/ workmen 81

8. | Further details including last available | https://tinyurl.com/shruthimilk
financial statements (with schedules)
of two years, lists of creditors are

available at URL

9. | Eligibility for resolution applicants
under section 25(2)(h) of the Code
is available at URL

https://tinyurl.com/Shruthimilk-eligibility

10.| Last date for receipt of expression 13/07/2025
of interest

11.| Date of issue of provisional list of 23/07/2025
prospective resolution applicants

12.| Last date for submission of objections | 28/07/2025
to provisional list

13.| Date of issue of final list of 07/08/2025
prospective resolution applicants

14.| Date of issue of information 12/08/2025
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

15.| Last date for submission of 11/09/2025

resolution plans

16.| Process email id to submit Expression

of Interest

shruthimilk.ibc@gmail.com
rvk@rvkassociates.com

17.| Details of the corporate debtor’s

registration status as MSME

Udyog Aadhaar Memorandum No.-
AP02C0011635

18.| For any clarifications with respect

to the above

Mail to shruthimilk.ibc@gmail.com

For Shruthi Milk Products Private Limited
Sd/-

RVenkatakrishnan

Resolution Professional
IBBI/IPA-001/IP-P00115 /2017-18/10250
147, Rajparis Trimeni Towers, 1st Floor,

G N Chetty Road, T Nagar, Chennai - 600 017

Date: 27/06/2025
Place: Chennai
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I, UDHAYASANKAR, S/O
SUBBARAYALU, NO.6/1,1ST
MAIN ROAD, RAJIV GANDI
NAGAR, CHINNA ALLAPU-
RAM, THORAPADI, VEL-
LORE, TAMILNADU-632002.
Have Changed My Name to
UDHAYASHANKAR
KALAMKULAM
SUBBARAYALU.

I, Meena Udhayasankar, D/O
Krishnan, NO.6/1,1ST Main
Road, Rajiv Gandi Nagar,
Chinna Allapuram, Thorapa-
di, Vellore, Tamilnadu-632002.
Have Changed My Name to
Meena Udhayashankar.

Qungl iy
ENROLLMENT NOTICE

I, ARUNKUMAR.R S/O
RAJAMANI Aged 23 years.
Permentaly residing at 2/384,
Road street, Melthangal,
Melarani, Vilvarani post,
Kalasapakkam 606 906 intend
having my entrolment as an
advocate moved before the Bar
Council of Tamilnadu, Bar
Council Buildings, High Court
Campus, Chennai - 104. Those
Who have any valid objections
may notify the same to the Bar
Council within 10 days.

ARUNKUMAR. R

ENROLLMENT NOTICE

“After ten day of the publication of
this notice and within three months
thereafter”.
|, LOGESHWARAN. R S/o

RAJENDHIRAN .R, DOB.
25.09.2002, Aged 22 Years,
Permanently Residing At, No.61,
Sokkattan Street, 99, Pudupalayam
Village, Kuruvimalai POST, Polur
Taluk, Tiruvannamalai Dt, T.N 606751,
Intend having my enrollment as an
advocate moved before the Bar
Council of Tamil nadu, Bar Council
Building High Court Campus
Chennai 104,

Those who have any valid
objection may notify the same to the
Bar Council within 10 Days

LOGESHWARAN.R
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